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CENTRAL MD •IN ISTRUT IV TRIBUNAL 
CAL UTTA BENCH 

No,.A.694 of 1 96 

Present ; HOn'ble F.Justjce S.N. Mallic ' ViceChairman. 

PRAKASH CHANDRA MDAL 

Applicant 
V. 

1, The General Managr, S.E.RaiJway, 
Garden Reach, Calcutta — 43, 

The Chief personn9l Officer, 
S.E.Railuay, Gard, Reach, Calijtta-43, 

The Chief Commercial Pnager, 
5.E.Railway, 14, $trand Road, 
Calcutta- i. 	I  

*90 Respondents. 

For the applicant ; Mr.B.C.Sjnha, CQJflS •• 

For the respondents; Mr.K.Sarkar, COJflel 

Heard on ; 27.7.1999 
	

Order Ion : 27.7.1999 

ORDER• 

Heard Mr.B.C.$jnha, ld.cajnsel appearng for the applicant 

and Mr.K.Sarkar, ld.cainsel apparing for the respondents1  

In this O.M,, the applicant has prayecI for a direction 

upon the respondent....authoritis to release +11 pensionary 

benefit5, including DCRG, leave salary, comiutation of pen slon, 

the arrears of salary arising out of fixaticn of pay w. e. f. 

1,1.1986. 

The admitted fact is that the applicant retired on 

superannuation w. e.f. 30.9.1995. Since thm till the filing 
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of this O.A. on 10,6.19969th8 respont- authorities have 

not fixed his p1s1on and released a11 pensionary b,efit 3  

including DCRGj,  etc. 

4. 	After the filing of this applic4iont an earlier Bench 

of this Tribunal passed an interim ordr dated 12.9.1996 

uhery the respondentauthorities wer directed to pay to the 

applicant provisional pension under th rules for the period 

from the date he retired till, the date pf the interim order 

i.e. 12.9.1996. Admittedly the applicait, on the basis of 

the said interim order, has received prvisional psion 

as well as a part of the DCRG' comrrutaton value of pensioni 

leave salary, etc. 

5, 	in the reply the respondentau tho\rities have not 

challged the claim of the applicant tol his right to get 

pension and the retiral b i efits' but thi r case is that due 

to the missing of the service records anc an order of 

punishment inflicted upon the applicant in course of a 

disciplinary proceeding some time in 1989 there was delay 

in the matter of fin-alising his case regading retiral 

b en afits. 	In paragraph 19 of the rsply 	he respondents have 

stated as follows ; 

.....,,... the respondeits state ttat his pay 
a 5  stated in para 4.6 is now r•efixd at 
F.2600/— p.m. as per the 4th Pay commission 
with effect from 1.1.1986 in scale .2375-3500/—(RS) 
and he retired on a pay of 1¼.3200/—p.m. as per 
office order no.P/H.`3/Com./El/PCfYROfixatiOn 
dt.2,7.1997 qclosed as annexure Igi but at 
i.3500/— p.m. as stated by the applicant.  The 
differce of DCRG' pension' comnuttion due 
to refixation of pay as admissible s per 
extant rules' will be arranged for Oayment 
to him," 

.6. 	In view of this admission, I do not f'ind any reason for 

the delay in passing the appropriate orders on the part of 

the respondmtauttorities in releasing thebalance amount 

of OCRG' comrrutation of pensions leave salay, etc., 



- 
tog ethers with arrears of pay to which he may be entitled 

after such refixation. 

7e 	view of 	the foregoingo 	the 
insthnt  

D.A. is allowed 

with a direction upon 	the repondent.-aut'horities to fix and pay 

pension to the applicant and release him the arrears of pension 

less the provisional pension already pai J to him, 	the balance 

amount of unpaid DCRGP 	commjtation value' of pensions 	leave 

salary, 	arrears of salary to which he may be found entitled 

as per extant rules with 10% interest fr m the date the same 

were due to him till 	the actual date of paymentp within 

three months from the date of comrrunicat on of this order. 

8. 	No order is made as to costs. 

(Si.  
Vic e- Chairman 

r. s. 


